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IN THE CENTRAL ADMINISTRATIVE TRI 
AHMEDABAD BENCH 

O,A.No. 460/93 
T.A. No. 

DATE OF DECISION 
	

5 1 1-1993 

Shri Dip&c C • Patel 	 Petitioner 

Ms, Megha Jfli f or 	 Advocate for the Petitioner(s) 
Mr. M.J, Thalcore 

Versus 

Union Public Service Corrwnis tkespondent 

Shri A111 Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B • Pate 1 

The Hor'ble Mr. 	V. Radhakrishnan 	 Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement (. 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 



2 

Dipal<: C. Patel 
4, Krishna Colony, 
Opp. Swati Society 
St. Xavier's School Road, 
khrnedabad. 

Advocates : Ms. Megha Jani for 
Mr. M.J. Thakore 

Versus 

Union Public Ser\rice Commission 
Notice to be served on its Secretary, 
Dholpur House, Shajahan Road, New Delhi 

Advocate 	: Mr. A1'il Kureshj 

Applicant. 

Res pondtht 

ORAL JUDGEMENT 

In 

O.A. 460 of 1.993 	Date: 5-11-19Q3 

Per Hori'ble Shri N.B. patel 	Vice Chairman. 

Reply filed by Mr. Kurshi may be taken on record. 

Pursuant to our direction dated 28-10-l993,,Mr. Yureshi has made 

available to us tl-e certificate about the applicant's result. 

Having perused the ame1 we find that the O.A. has become infruc-

tuous and it stands disposed of accrdingly. Interim relief 

vacated. 

(v. Radha1jshnan) 
Member (A) .Ptel) 

Vice Chairman. 

*AS. 



CLNTRL AiDMIN]LTR'TIVE TRIEUNL 

HDaBD 31EH 
MLAED 

pp1ication No. 	 of 199 

Transfer pp1ication 	 Old Writ Pet. NO. 

C E R T I F I C T E 

Certified that no further action is required to be taken 

and the case is fit for consignment to the 	 ecided). 

Dated ; 

O cunt r 

section C -er/ourt Officer Sign, of thling assistant. 
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